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Ahmedabad this the 26th  Noveniher2OO2 

IL 	' L 	D. 	 (_' 	i &t. 	 tC. ',Ji 	slIl 	, 
H.on' hie \ ir. G('Srivasiava. \ieniber (A) 

(iirisIchanJra Prcmji bhai Khadodaira 
1 7.Gandhi (ThIonv Vidvanagar. 
Bhavw r 	4 Ot2. ip1 icant 

( Advocate 	Party in person ) 

Versus. 

Shri VDGunta or his successor. 
rener ! nin uie! 

Vs c,Cfl Rdlissd\ 

Chnrchgate, Mumbai 4O(O2O. 

Shri SPVatsa or his successor 
Chief Prsonnc1 Ofer,  

esin Railwa. 
Churcligate, Mumbai : 4(.)0020. Respondents 

( Athocate : Mr. N.S.Shevde ) 
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Ihis CP has been moved by the applicant thr non compliance of the 

"-' - I 	0 0 	1 	 I.0
-  

cu U\ L 	I IL7U!liU in I 0 i
'7 	

IU 0,A,730 ii. 

2. 	 The  Co tempt appiieait has submitted betbie rh 	Il:ar the only 

(ltspfltr IS i-egat-dngy Rs 	- as a part 01 alTears of salary for 27 days hich 

lots uut been paid to him. Mr. NSShe\ de. learned counsel for the 

rcspoidcuts submits that the pa\'ment of this amount would be made within 

a period of loul woek s frt;m 1o'Ja. 
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	the Lontenipt ithon 

is dsposcu 01 vnh a direction to the respondents that atresaid amount of 
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weeks from iuda\' finlint which the re-pondents. ae liable to pay interest at 

the rate of i2 pr annum from thecpjr of 	cks frtun today upto 

the acttvll r1te'4 	m" Nnrc' Lschauzed 
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